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IN ThE CENT.iZL 	iNISrRZIVE 
OUT 	37 	;O J 

uiIIA 	I. Zi'IJi' .. 343 OF 19.2 

Cuttc]c this tLW- day of 

raJita Oharii 	pruy 	... 	 1iont 

s- 

UniLn of India & Others. 	0 . 0 	 ieSpQLteats. 

(FOR INSI'RUTIONS) 

1. Whether it be referred to the reorter or not? 

2.Whether it .e circulated to all the 	nches of the 
central Adrrdxiistrative TrLaunal or not? 

(sOMTH SOM) 
	

G. N ZRASI 1LkM) 
VICE-CHAIR,0414 	 iEMSER(JUDICI AL) 
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CENTRAL ADMINISTR1TIVE TRI13UNJ3 
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!'LI. -TW 	343 0F 1992 

;tck t j the L/ 	c3a o epte,l99. 

CORA 

r:-i 	iUNI-J) 	3O i4LB SOi, VIE}iRi. 

; 1) 

THE iONOURAiL. 	. G.N:IL"I-iALi, EMi3ER(JUDICIAL) 

pradita ChrIra prusty,, 25 years, 
S cr1 of Hrudananda P rusty, a pe r mane nt 
resident cf Ylinakaguda,puri pre gently 
serving as Jr.Eflgineer(Civil), 
Electrical in "the DepartTfl&1t of Tele- 
commpnicati -. 	 ,•. petieiore. r. 

By leyal practitiOner ; VVs.A.K.Mihra,S.K.Da$,.B.Ja, 
VdteS. 

-Versus- 

Unicn of India represented through 
Director rral of pts and 
Telegraphs, Dak and Tar 3haian, 
New De 1 hi. 

Chief 	fler31 	nager, TeloCOrnruUfliCatiS, 
onissa CiLcJ-e, 3hub&iear. 

Supe rintending Engineer, Te ic—C OLflUfljC aticfl, 
Circle(C4.Vil)iBhUbafleSWa 7. 

?Sp01-i1ents. 

By leaal practitioner ; Mr.P,N.bhaatra,iti0na1 

Standil g Counsel (central). 
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ORD3R 

14, 	i"L3ER(JU)ICI) ;- 

In this 0 rigin al zçpl ic cit ion, uncle r sect iou 

19 of the irninistrative Tribunals Pct,1985,the 

applicant,who was appointed as Junior Eflgineer(Civil) 

Oy }spondent NO.3 on a terrorary basis by order dated 

25.7.91 (nexure-1) seeks direction to the Respondents 

to regularise the services of the appliCant we,f. 

25-7-91 with conseqfltia1 ienefits of regular pay. 

	

2. 	At first he was appointed for a period of 

not exceeding 39 days in the Office of the Executive 

Enineer ( CIVIL ) Telecommunications Division, Sauibalpur 

on daily wage basis at the rate cf Rs. 69/- per working 

day.This prCes5 continued after usual and formal ore ak. 

On 2-6-92, another appointuent order was issd for a 

peri of not exceeding 89 days uer sacre terms 

(inriexure-2). 

	

3. 	Respondents opposed this relief for 

regularisation on the ground that there is no sh rule 

in his favour. He was engaged 	a stop-gap arrangetrent 

keeping in view the delay in getting the selected 

candidate s from the Depart rrent of Te leC omrnun ic ati on 



-3- 

NEw Delhi,to speed-up tire bound work and to avcd.d 

coiipensatiori to contractors ow ing to delay . The 

applicant having accepted the conditis nentioned 

under ?nne<ure-1 joined the temporary engagaiint.s 

the re was delay in getting the list of selected 

can.idates from DOT,NeW Delhi , the appl&cant  and 

other persons engaged on temporary basis for a pericd 

of 89 days basis. The DO,Delhi had supplied a list of 

e leven (11) c and Id te s who appe a ted in the All India 

Conpetiti've Examination on 22-12-1591 for the year 

1991 in respect of Orissa 	lecom Circle (iriexure_R/l), 

k.gular appointnents to the post of Junior Engineer 
CA 

(Civil/Elect.) were issued to the catñidates selected 

through corrpetitive examination on All India oasis 

conducted by the D02,New Delhi under the relevant 

Recruitrent Rules,1585 (nexure-W3.).The applicant 

who had not been selected through regular recruitnEnt, 

if at all appeared in the recruitcrent, Can not be given 

this appointment by way of regularisation through 

oack door entry. 



4• 	The point a: issue is whether the serviCes of 

the applicant can be regularised. The facts of this case 

are sirrd.lar to the facts LE Oriina1 Application No.404 

of 19 	disposed of by this 	Tribxia1 on 19.12.1989. 

In 0. A No. 	404/299, the applicant who was appointed as 

works clerk grade-Il for 99 days Oy the Executive 

Engieer,TeleCOm (Civil) Divisia,BhubaneSwar moved 

this Tribunal , for regularisatii.The posts were filled-

Up through regular appointnEnt and there 'as no job for 

him,his terrorarr appointuent was terminated.This 

Triounal had held that as the applicant has not be,en 

regularly selected,çuéeticn of regularisaticn of his 

service as prayed for does not arise. 

5. 	Ule are, therefore, no hesitaticn to ccnclude 
4- 

in this case 
that the ap p1 ic antLc an not e re gui a ri sed in se rvic e. 

The original ?pplication is disrnissed.No costs. 

(Soi iwu soM , 	. , 	 (G. NM SI 
VICE-CHAI R111ii 	 'BER(JUDICI?) 


